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ber Board Service (Classification, Con-
trol and Appeal) Amendment Rules,
1968, published in Notification No.
G.5R. 231 in Gazette of India dated
the 3rd February, 1968, under sub-
section (3) of section 25 of the Rub-
ber Act, 1947. [Placed in Library,
See No. LT-147/68. )

—_—

12-10 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Rice-Milling Industry (Regula-
tion) Amendment Bill, 1988, which
has been passed hy the Rajya
Sabha at its sitting held on the
13th February, 1968."

12-10% hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL

As Passed by Rajya Sabha

SECRETARY: Sir, I lay on the Table
of the House the Rice-Milling Indus-
try (Regulation) Amendment Bill,
1968.

12,104 hrs.

STATEMENT RE: AWARD OF IN-

TERNATIONAL TRIBUNAL RE-

GARDING INDO-PAKISTAN BOR-

DER IN GUJARAT-WEST PAKISTAN
AREA

MR. SPEAKER: The hon. Prime
‘Minister.

staw femd (X)) : owemm
R, THT TS WA ¥ 9 A
OF AT gl 1 T wee T o
¥ §d9 F T Weara WY wTaT § q9r
w@ ¥ afg wfgware 1 gwa W@

fear wn § 1 gurd srdn @ s A
T FITT  ATAAT Iger @G g qHT
2 dniframsE@dawma &
T U SATE 99w 9aar | 3w
ol gm wmed & fF g eqwa warT ar
wiasqw §earT F1 W9 939 o #T
I AT AT TZA EHOT 97 F AT H IT BT
WY FEAT &, 9% Fg | ZH A1 H W
Tet g7 7 | g% @ A ey agh
9T IR g {WifF ge8 Amer 6@}
I9W qFAl § | gR Ag Wgd fE

SET WA FT a9 W qgt @ oo
(Interruptions).

MR. SPEAKER: Order, order. Will
that help me? It something has to be
said, when the Prime Minister is here
and other Ministers are there it iz, nok
going to be helpful at all

st 7e fomad : gewm Wik, ar
faorg smar @ sad At # F ey
Aifq FY Swar 7 FI [ifF 7 T9@
g dar g w=war 2 1 zafam g
FAR qETT A N FATAT AL |

MR. SPEAKER: Do not go into the-
merits.

st pE g ATt (FHoHIR)
§ sqaEg1 Wl T99 SoMT Atg g, faw
198 F w412 | & 9w fraw &1 9z ¢
g g
“198(1) A motion expressing
want of confidence in ithe Council
of Ministers may be made subjeat

to the following restrictions,
namely:— '

(a) leave to make the mntion
shall be asked for after aues-
tions and before the list nf pusi-
ness for the day iz enterad
upon.”

T F a1 W W FEAET F 9ger
ag wavas ¢ 5 ofvas F s
#t foat o | weAw WA, wfaEE
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[ = sz fagrdy v |

T e F96 F AT q geAA T |
WHT HelT AZIeaT JET AT 9T IFed
T AT WL | g3 Fr 5w fawg 0%
==t FF 1 W61 o, AT 3w AT
¥ g # g wfavEre g6 FET
[P § AT 99 qA qgw F IO
& g oW ® T F qwdr § |
ot o a3 A 9w @ e
A TN XW qHY g2 ¥ famr wrw o
wfve oo ¥ fde § fFar oy
wfqvamg & s #1 |

WHIERa RN e
WY gTFT FrE Tt a9 4 72 91w
X AT § AT F1 FfeA1341 F1 9T |
T 0T F qrviHT @ o waw wTww
faa, weanfaa a1 T # ga fam,
HHIT HIE BHAT FL a1 g hFET Tord
Y FFaT § WX TE-wEAl & sfaaa
g gvar § | TEfaQ gam w4 wgear
FFqe T & A1 AfqeqE F qwqw 9%
I N FO FEAT L qG H3 |

SHRI SURENDRANATH DWIVEDY
(Kendrapara): 1T would like to point
out, although the rules are very clear
on this point, that whenever there is
& motion of no-confidence it will get
precedence. After the Question Hour,
we should go into that matter. You
have already proceeded with it, and
I think it is all right, but now, the
statement of the Prime Minister
means that we are really going into
the business of the House; a substan-
tive motien is there, and they will
meke a statement and things like that
will happen.

Secondly, as has been pointed out,
the no-confidence motion specifically
relates te the matter on which the
Prime Minister is going to make a
statement. So, it is better that the no-
confidence motion is taken up first.

MR. SPEAKER: I have no objec-
‘don, but the rules are very eclear.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNIL
CATIONS (DR. RAM SUBHAG
SINGH): Yesterday, on the request of
the hon. Members of the Opwnosition,
we agreed that a statement will be
made by the Prime Minister, but if
they are not so eager to listen, we are
not at all anxious.

MR. SPEAKER: Yes; the hon.
Members were very anxious yester-
day, and it was brought wup om the
request of the Opposition. (Interrup-
tion). Let me have my say. That is
what I feel, and I would appeal again
to hon. Members to conduct the busi-
ness in a calm way., After sll, we are
taking it up; the rules are there., May
I request hon. Members to read the
direction by the Speaker on the ar-
rangement of business, when it is cate-
gorically stated. . . .

SHRI P. K DEO (Kalahandi):
Which directions?

MR. SPEAKER: Direction No. 2
Please see. It is very clear. The
motions for leave to make a motion of
no-confidence in the Council of Minis-
ters come after all the other items in-
cluding statements by Ministers. But
I have no objection, because the Min-
ister also is not amxious to make a
statement. (Interruption). Will hon.
Members kindly resume their seats?
After all, when I am on my legs, no
one else should stand up. So. both
are agreed: you do not want a state-
ment and the Minister also says that
they are not anxious. This item was
included at the specific request of the
Opposition Members. (Interruption).

Some Hon. Members rose—

Mr. SPEAKER: I am on my legs. At
least you should allow the Speaker
to say what he wants to -ay. It was
done at the specific request of the
hon. Members, particularly from the
Opposition. Therefore, it was iIn-
cluded in the agenda. The Directions
by the Speaker also lay down that the
statements by Ministers will be made
first and later on comes the -10-confid-
ence motion. The Minister of Parla-
mentary Affairs says the Government
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is not anxious to make a statement.
«(Interruptions).

DR. RAM SUBHAG SINGH: We
have not received the full text of the
award,

SHRI BURENDRANATH DWIVE-
DY: It is all right that all of us were
anxious and we demsnded that the
Prime Minister should make a state-
ment. But we now learn thai she has
not got the full text of the award of
the tribunal yet and she may be mak-
ing only a preliminary statement.
“Therefore, since the no-confidence
motion is there, she need not make
any statement now. )

MR. SPEAKER: It is for her to de-
cide whether to make tha statement
-or not. It is her choice. From the
Chair, I say that it is ncluded in the
agenda. The rules permit it. The no-
confidence motion is before me, but
according to the Directions, it will be
taken up only after the statements of
the ministers are made. Therefore, 1
permit her to make a statement if she
likes. It is for her to decide. This
is my ruling.

SHRI ATAL BIHARI VAJPAYEE:
To put the record straizht, we did not
want a statement. We wanted an as-
surance from the Government that
Pakistan will not be allowed to occupy
that area forcibly.

w9 gHA T 47 TH §HY gy
*T 9% €A & WA AET 47 | ¥
amy # gH wCETT §1 FfEAmear ¥
awmT S g FfeT TR @ AT #
T g STt § w2
SHRI PILOO MODY (Godhre): On
the basis of the sentiments expressed,
I do not think it will be difficult to
Tequest the Prime Minister and persu-
ade her to defer her statement. Al-
though you have given your Tuling, I
am sure the Prime Minister will listen
to this simple request.

Mg el FFaa @ @
wgAT Agar a1 fF v WA FAw

WV §t AT =gy 41 i qifeer
350 THIE ¥ AR TG WA
wfa®e & 7 ¥ ¥, goF sawT WA
T A 7l ar | ag wvarew Y
g frg 72 fear @ ww fo
o g s ot e

MR. SPEAKER: Order, order. (In-
terruptions). Nothing will go on re-
cord now. (Interruptions).

THE PRIME MINISTER AND
MINISTER OF ATOMIZ ENERGY
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF.
FAIRS (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, the In-
ternational Tribunal to determine the
border between India and Pakistan in
the Gujarat-West Pakistan area, deli-
vered its Award at Geneva yerierday.
Government have not yet received this
Award. My statement is therefore
based on the message received from
our Consulate-General in Geneva.

sitag fomd - 7w ot
Iarg % fefa 4%, T=ger £
EH & a9 94T F4Y S 1 97 7977 T

2 arfgd

SHRIMATI INDIRA GANDHI: The
constitution of the Tribunal and the
Award flows from the Indo-Pakistan
Agreement on the Gujarat-West Pakis-
tan border concluded on June 30, 1965.
That Agreement was laid on the Table
of the House by Prime Minister Shas-
tri on August 16, 1965, alonz with hLis
statement. The House discussed this
statement on the Agreement and on
August 18, 1965, adopted the follow-
ing resolution:—

“This House, having considered
the statement laid on the Table
of the House by the Prime Min-
ister on the 16th August, 1965, on
the Indo-Pakistan Agreement of

“+*Not recorded.
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[Shrimati Indira Gandhi ]
June, 1965 relating to Gujarat-

West Pakistan border, approve
of it".

It is not necessary to take the time
of the House to recapitulate the
Agreement which now forms part of
the records of the House.

ﬁﬂfﬂ'ﬂ :l"'l?ﬁ".'qo "o Yo
o ¥ ot ar@ T F7 AF | 7T W G/
g ?

SHRIMATI INDIRA GANDHI: In
accordance with the terms of the
Agreement, India nominated Amkbas-
sador Ales Bebler, Judge of the Con-
stitutional Court of Yugoslavia, Pak-
istan nominated Ambassador Nasrol-
lah Entzam of Iran and the Secretary-
General of the United Naticns ap-
pointed Judge Gunnar Lagergren Jf
the Stockholm Court of Appeals, Swe-
den.

1 should like to recall what was
stated in this House by Prime Minis-
ter Lal Bahadur Shastri >xplaining
the function of the Tribunal, and I
quote:—

“. ...1 would like to state what
is to be determined by negotia-
tions or by the verdict of the Tri-
bunal is not of any new boundary
between India and Pakistan. That
is not the claim of either of the
two countries. What is to b2 de-

. termined is the boundary which
came into being as a result of the
partition of the country and the
accession of the State of Kutch of
India...."

Thus, the Award of the Tribunal was
intended to settle the boundary bel-
ween the former State of Kutch and
the Province of Sind as it existed at
the time of Partition.

The preparation and preseniation
of India's case was cntrusted to 2
team of eminent Counsel. The At-
torney General of India, Shri C. K.
Daphthary, was the leading Counsel,
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the others being Shri N. C. Chatterji,.
MP., and Shri N. A Palkhiwala,
Senior Advocates of the Supreme
Court, and Shri J. M. Thakhnre, Ad-
vocate-General of Gujarat. The Coun-
sel had the assistance of a team of
officers headed by Shri B. N. Lokur,
Law Secretary to the Government of
India. Hundreds of files, maps books
and reports were examined by our
team which spared no effort in prepar-
ing and presenting our case Lefore the
Tribunal, which it did with great abil-
ity and thoroughness,

* The claim of Pakistan ws that the
boundary lay roughly zlong the 24th
parallel; in other words, Pakistan laid
claim to half the Great Rann of Kutch,
with an area of some 3500 sq. miles.
We had contended that the entire Rann
was a part of India and the boundary
lay roughly along the northerm edge
of the Rann. The Tribunal kas unami-
mously rejected the Pakistani claim
that the border lies along the 24th
parallel. One member of the Tribunal
has upheld our claim, while the other
two members have upheld it with
modifications in some secvtors of the
boundary. By a majority, the Tribu-
nal has held that about 3200 sg. miles
lies on our side of th= boundary whila
about 300 sq. miles of the territory
claimed by Pakistan lies on the Pakis-
tan side of the boundary.

Mr. Speaker, Sir, I am conscious of
the anxiety of the hon. Members and,
indeed, of the country as a whole. I
share thiz concern. This i= a grave
matter. Government arc awaiting the
full text which will be fully examin-
ed. Then, we shall be in a better
position to make a fuller statement..

(interruptions).

st wy femd : W o 1 ATefY o
]

=t fr ww (7)) : qnd Am,
FE ot 7 2

MR. SPEAKER: Order, order Now,
tefore taking up the No-Confidence
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Motion, I want to say something, Shri
Nath Pai may resume his seat; I am
on my legs. Yesterday, hon. Mem-
bers on both sides of the House not
only from the Opposition but also from
the Congress side, wanted a statement
by the Minister about the strike by
the teachers. Naturally, I wanted to
admit a Calling Attention Notice but,
then, the Minister himself has agreed
to make a statement.

SHRI VASUDEVAN NAIR (Peer-
made): The Calling Attention Notice
could have been admitted.

MR. SPEAKER: I hava2 already ad-
mitted one each for today, tomorrow
and the day after. So, instead of pro-
longing the agonies of the teachers
now on strike, I thought I will sllow
the Minister to make a statement.
Later on, if necessary, I will allow a
discussion. I repeat that on every
statement that is made on ihe floor of
the House, if it is on an important
matter, I am allowing « discussion. So,
this can also be discussed. It is for
the Business Advisory Committee to
decide it. Now, it is only 2 statement
by the Minister. After that, we shall
decide in the BAC whether we need
one hour discussion or some other dis-
cussion. After this statement, we will
take up the No-Confidence motion

1227 hrs.

STATEMENT RE: TEACHERS'
STRIKL

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): I regret io say
that the teahers in Delhi have resort-
ed to general strike from 19th Feb-
ruary, 1968 on the plea that their
demands have not been met by the
Government. Their main demand has
been for revision of salary scales. The
Hon'ble Members will recall my state-
ment in the House on 21st December.
1967, when T informed the Sabha that
after taking into account the emolu-
ments of teachers in wvarinus catego-
ries in different parts of the country
and considering other relevan: aspects
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of the matter, the Government had
decided to improve the salary scales
of teachers in Delhi, Subsequen: to
this announcement, Government im-
proved further the maximum of the
revised scale of Mairic Trained Pri-
mary Teachers and raised it from
Rs. 250 to Rs. 270 bringing it at par
with the maximum of the Higher Se-
condary Trained Pritnary Teachers
The revised pay scaies are given in.
the Annexure. Salary scales of tea-
chers in Delhi were rcvised last in
1959 by applying ihe same principles
as were applied in the case of other
Central Government servants in ae-
cordance with the recommendations of
the Second Pay Commission. On ac-
count of the prevailing acute financial
stringency in the :zountry, the present
time was not opportune for consider-
ing any programme, however import-
ant, involving considerable outlay of
expenditure. Even so, as a very spe-
cial case, the Governmeni decided to
revise salary scales of the teachers in
Delhi and asked the Delhi Administra-
tion to implement the decision with
effect from 21st December, 1967 in ac-
cordance with the Fundamental Rules,

The revised pay scales represent an
improvement on the present position in
respect of all the categories of tea-
chers. There has been an increase in
the maximum in all cases, and in so
far as the mirimum is concerned,
there has generally been an increase.
The annual rate of increment has also
been improved in several cases. ‘The
Delhi teachers have been receiving
full benefits of increasing dearness
allowance granted to the Central Gov-
ernment servants. Thus, the total
emoluments of the different categories
of teachers in Delhi under the revised
pay scales generally exceed thoss re-
commended by the Education Commis-
sion as well as those enjoyed by their
counter-parts in most parts of the
country.

With the permission of the Chair, I
would like to give some factual infor-
mation te the House which will show
that fullest consideration has been
given by Government to the question



